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3EA/ORDER

Manoj Kumar Aggarwal (Accountant Member)

1. The Ld. AR, appearing for assessee, at the outset, submitted that the
aforesaid appeal by assessee has been rendered infructuous since
required relief has already been granted in an application filed by the
assessee u/s 119(2)(b) of the Act. A copy of the same has been placed
on record.

2. Concurring with the same, the appeal stand dismissed as

infructuous.



Order pronounced on 28" November, 2023.
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